ACT No. VIiI or 1864.-
PassEp BY tHE GOVERNOR-GuNERAL oF Inpia In CounciL.

(Received the assent of the Governor-General on the 25th February 1864,

dn Act for requlating the importation and manufacture of alimentary Salf, in the
Terretories adwinistered by the Clief Commissioner of lhe Central Provinces.

"Wurreas it is expedient to provide for the levy of a Customs duty upon Salt
in the Tertitories administered by the Chief Commissioner
of the Central Provinces, and to extend to the said Terri-
tories certain provisions of Act XIV of 1843 (for regulating the levy of Customs
dutics and the manufacture of Sall in the North-Western Provinces of the Presidency
of Bengal ), and of Act XXXVI of 1855 (%o empower Qfficers of Customs and land
revenue lo search lLouses and other enclosed pluces for contraband Salt in the North-
Western Provinces), and of Act XIX of 1862 (o ewlend lo the Province of Oude
cerlain provisions of Acts XIV of 1848 and XXXVI of 1855 relating to the manufuc-
ture of contraband Salt, and to amend the last named Act); 1t is enacted as follows 1m—

Preamble.

I So much of Section XIV of Act XIV of 1843 as declares that nothing i in
the said Act contained shall apply or be deemed to apply
‘Bection X1V of Act XIV of

1848 partially repealed. to the Saugor and Nerbudda Territories, is hereby
repealed.

TI. It shall be lawful f‘or the Governor-General in Council to order the levy

of a Customs duty not excceding three Rupees per maund
Customs duty on Salt import- . . o ..
od intn the Corpral Drovinoss, . on Salt imported jnto the Territories administered by the
Chief Commissioner of the Central Provinces.

III. So much of Sections III, IV, V, VI, VII, VIII, IX, X, XI, XII and
XIIT of Act XTIV of 1843 as relates to the manufacture

Cextain provisions of Act XIV  and importation of alimentary Salt, and to -the prevention
of 1843, of Act XXXVI of

1855, and of Act X1X of 1862, and punishment of the illicit manufacture and importation
extended to the Central Prov-

inces. of such Salt, and Sections ¥, II, ITI, V, VI, VII, VIII
' ' and IX of Act XXXVI of 1855, and Section II of
Act
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Act XTIX of 1862 are hereby extended to the Territories administered by the Chief
Commissioner of the Central Provinces.

IV. Tvery Collector of Customs and other Officer in the Territories adminis-
‘ tered by the Chief Commissioner of the Central Provinces,
condomnity fo Collectors of 4, vwever such Officer is designated, is hereby indemn’fied
’ for any thing done before the passing of this Act, which
might lawfully have been done if this Act had been in force, and no action or
other proceeding shall be maintained against any such Coellector or other Officer in
respect of any thing so done.




